
CENTRAL ADMINISTRATIVE TRIBUNAL 	 ry" 
GU1A 	1ENCH:GUWAHATI...5 	 - 

IGINALAPPUCATI0NNcI. 

REVIEW A PP LI .NO. 	 (I N 0 .P. 	 - 

CONT.PETTIONNO, 	 (IN O.A. 

Oocoeo 

Vrs 

.. . . ... 	 . 	 2, 	• • •, • . .. . . RESPONDENT(S ) 

a 0 J. vox. 	0 •00
AFM  so T(S) 

	

)Vv - . 	 FOR APPL. 
•••. •..seeoo..*...o. . •seb•s•••sssI..•.• 

6760 

. • • . • e 	•(. . • 	. . . • • e . . . . . • • • e o * • • • . . . . . A 
FOR RE$DPTS. 

.1 

— _OLFIQ OJE_ DTQ — 	— 

0 
0- 
7.9.94 fir G.8.Sharrna 	for the 	applicant. 	fir S. 

form :r 	im ti'n& 
0 • Au, Sr.C.G.S.0 	for the respondents. 

C. F 	f 
Since the order of' removal of the 

tPOi 0 applicant 	from service became effective on 

PtCa 31.12.93 there cannot 	arise any question of 

0. staying that order. If that order is eventua- 

ily set aside either by the appellate authori 
V.hiIptrs*fft or by this Tribunalthe question of reinstate. 

• 

ment will have to be considered at that stage 

We cannot direct reinstatement at -this admi- 

• 
ssion stage and such a relief can only be 

- 	 t1 considered i-f the petition is eventually 

0 allowed. Since we are not inclined to grant 

0 interim stay and as the applicant has airead 

o 
filed an appeal before the appellate authorit 

• on 15.2.94 which is pending, we think that nc 

useful purpose will be served by admitting 

0 this application at this stage. We do not 

• 	 8 express any opinion as to the merits of the 

0 case. Wewould however be inclined to expedit 
•0 hearing of the 	appeal without prejudice to 

the right of the applicant to again oppiuwi 

the Tribunal if necessary. 
fir S.Ali appears for the respondents - 

and receives notice and submits that the 

application may be disposed of in terms of 

ri 

contd ... , 
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7.9.94 the abov.e directions. Learned counsel for 

the.applicant states that the application 

may be disposed of in terms of the propo-

sed directions without prejudice to the 

• 

	

	right of the applicant to approach the 

Tribunal again.  

Hence the application is taken up for ,  

orders. 

Order.. 

We direct the appellateauthbrity to 

dispose of the appeal expeditiously and 

as far as practicable within a period of 

three months frám the date of receipt of 

... . ..........this order. We graht 1ibert, to the 

applicant to approach this Tribunal after 

the appealis disposed of if. he happens.. 

.; to be aggrieved by the decision on appeal 
All the rights.and contentions of the 

/• . 	 applicant raised in this application for 

. 	. challenging the impugned order are left 

open to beurqed therein. We make it-

clear that it will be open to the appe- 
.414  

J 	
hate authority to consider the prayer for 

/1 	interim relief and pass suitable orders 

,1) 	 thereon. 	 . 

Application disposed of in terms of 

above order. 
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